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ORDER

Representative for the Operational Creditor present, on whose behalf the CIR
process was initiated against the Corporate Debtor on 09.04.2018 and the IRP
Mr. Avva Jaganadham Athindranath was appointed as IRP. However, the IRP had
refused to carry on the assignment. Then on 24.04.2018, Mr. Ramakrishnan
Sathyanarayanan was appointed as IRP, who had also refused to carry on the
assignment. Therefore, till date, the CIRP was not in progress due to non-availability
of IRP. Now, the Representative for the Operational Creditor has filed Form ‘2’ by

seeking consent of Mr. S. Vasudevan. The Form 2 is placed on record.

Mr. S. Vasudevan is appointed as IRP in the matter and he is directed to make
compliance with the provisions of the IBC, 2016, as has been detailed under order
dated 19.04.2018,

It is an admitted fact that during the period prior to the appointment of
Mr. S. Vasudevan as IRP, there has been no progress in the CIRP. In the
circumstances, the CIRP shall be deemed to have commenced afresh with effect from

the date of this order.

The Representative for the Operational Creditor is directed to take the certified
copy of this order and send to the IRP for the purpose of making public announcement
and performance of his duties, as per Section 20 of the IBC, 2016. It is also placed
on record that the Counsel for the Corporate Debtor is present during the hearing. He

has not raised any objection to the appointment of the IRP.
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